
IN THE CENTRAL ADMINISTRATIVE TRIF3UNAI 
OJTTAQ( SENCHiCUTTACK. 

ORIGINALS APPLIATI0N N0.122 OF 2000 
2001. 

DinabafldhU Sufla. 	 ... . 	 Applicant, 

Vrs, 

union of India & Other3, 	•... 	 Respondents, 

FOR INST14JCTIONS, 

Whether it be referrdd to the reporters or not? 

whether it be cjrcu1at1 to all the Benches of the 
Central Amini5trattVe Tribunal or nOt? No 

t 
(G. NARA3IMHAM 
MEMB ER(JU)IC T) 



cENrRAr ADMINISTRATIVE TRIBUNAL 
OJTTAcK BENCHICLJTTACK  

o i GINAL APPLITI0N N0.1 22 OF 2000. 
itt, thf the 25th diy of Janua ry, 2001. 

DORAMs 

THE HONOURAI3LaE MR. SOMNATH SOM, VICE..C}jAIRMA1N 
AND 

THE HONOU RABLE MR. C. NARASIMHA1,MM3 ER(JU DI CI Al), 

S. 

Dinab andhu sun a, Aged about 39 y 
Sofl of late Balabhadra Suna, presently 
working as LOCO DriVer,SE Railway, 
sarnbalpi,r DiviSion,Sambaipir. 	Applicant, 

By legal practitioner s Mi's. A,Kanungo,s•gjghr, 
B. RaY,MK.3iw.ial.Ad,ocate. 

- ye rsu 5.. 

Union of India represented through General Manager, 
S. E. gal 1w ay, Ga LT  en Reach. Calcutta. 

2 • 	Sri S. K. Gipta, Sr. Divisional MeChathical Engineer, 
S. E. Railway, Samalpur DiViSiOfl,Samoalctzr. 

chief pOwer controljer,SE gailway, 
Saabalpu r. 

Iespaidents. 

By legal practitioner $ 	Mishra. 1earn,, §tanding Counsel. 

ORDER 

MR. SOMNATH SOJ VICE..CHAIRMAN 

In this Original Application, the applicant has prayed 

for quashing the order dated 12,2.2000 at Anncure..5 In which 

he has een transferred to visakhpatna as per the order of 

the 	sr. Divisional MhafliCa1 Engineer, Sambalpi r and released 

from his assigrimt en 12.2,2000,RespOfldents  have oposed 

the prayer of the applicant in their counter. 

No rejoind has 
been fj1 
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3. 	Plor the p.rpOse of considering this petltion,it is 

not nessary to go into too many facts of this case. 

Applicant's case is that he joined the ppilways intially 

in the year 1901 as a Shed-Khalasi and was promoted to Engine 

Khalasi, then lind Fireman then $Irnter and in 1.996 he Was 

promoted as LOCO foreman and joined at Kafltabanjhi.In 16 

he was transferred to Bolangir .PetitiOner has stated that 

on 5,5.1999 an office order was passed placing him under 

suspension but no susension order was issued.subseqient1y 

order of suspensiOn and order of reiocation of suspension 
was 

was also isUed,whi1e the situations such in order dated 

9.12,1999 (Anne,cure-4),, he was transferred to Sama1pur. 

Subsequent y in the igpigned order dated 12.12.2000 he 

has been transferred to vaizag. 	Applicant has stated 

that there is no administrative exigency Or public interest 

in transferring him.He has also stated that the Sr, District 

Menhaflical Engineer has no authority to transfer him, and 

therefore,he has come up in this Original application for 

quashing the 0 ci e  r at n n exu re-S • I t is not n €C eSS a ry  to 

go into the avermenta made in the counter by theRespoaients 

oecause these will be referred to at the time of considering 

the submission made by Learn& ASC,It has been submitted by 

Mr.D. tsi.Mishr. and has alsobeen written in the counter,which 

has not been denied bn the rejoinder that Sana1pur was 

a nezly created Division and where the post of Driver was 

manned by irucUng people from other divisions. from visakhapatnarn 

Division persons came and there was a scheme for gra1a11y 

reverting them to their parent riivisiofls.ThiS was mentioned 

in the transfer policy made in this regard, Respondents 
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have enclosed an order at Annexure..$ in which they have 

stated that in June. 1999five tcansferees were reverted, 

26 in Septønoer and octooer,1999 and 15 transferees were 

reverted in June, 200. From this it appears that repatriation 

of transferees who have teerA brought from their parent 

divisions have been dne on the basis of trna1ar policy. 

iespondents have farther stated that during chzt financial year 
back to 

2000-2001.20 dransferees similar tothe app1ic4 have been s€nt 

visakhpatna.It is further stated thaL the 	1ctrit has filed 

representation for his repatriation to Visekhaptha.A Copy of 

the representation dt. 9. 4.1997 has been enclCs& as zcnexure-

R/1.It also appears that all, staffs from ether divisions who 

came to sembaiptir DiVisi.ofl on the Division oeing ntwly 

created were given option to either get aasorbed in 

SamOaiPUr Division or get back to his parent Division. 

Petitioner has a.arent1y opted to get back to parent 

Division i,e visakhapatha but the Respondents have 

taken up a policy ii, graully reverting such penpie and 

therefore, even though the applicant has represented in April. 

1997 for his repatriation to vtsakhapatha Division his 

repatriation order has come in February,2000 through the 

impugned oier.In view of this the contention of the 

applicant that his transfer is not in public inte:€'.st or 

administrative exigency is held tobe without any merit and 

is rejet&. As the applicant himsf has represented for 

his repatriation to visakhpatna we find no inftity in 

the action of the Departmental Authorities in reverting him 

to his parent Division.The petitiofl,is therefore,held to be 

without any merit and is rejected.There shall be no 



oLxler as to costs. 
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